’IN THE CENTRAL ADMINISTRATIVZ TRIBUNAL HYDERABAD BENCH

HYDERABAD
0.A.NO.1500/94
Betwasn; Date of Order: 12.6.95.
G.Nandaiah .
‘ .‘..Applicaﬂt
|
And !
|
1« The General Manager, ;
South Central Railuway, :
Secunderabad - Aopo ‘L
6. ;
%, 2. The Divisional Railuay Manager(P),

South Central Railuay,
Yijayawada - A,.p,

«s o @spondants.,

tounsel for the Appldcant : L Mr.P.Naveen Rap

Counsel for the Resmamd-~-ti-

- — i ®

CORAM:

THE HON'BLE SHRI A.B,GORTHI : | MEMBER (A) .
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0.A; 1500/94. Dt. of Decialon 3 12+(6:95, \
ORDER 1 |
I As per Hon'ble Shri A.B. Gorthi, Memberi(Admn.) { "

N

This is an npplicatian requesting for appointamant

o ——

oh gompasaionate grounds, The applicant i#A%B years, péséed
$5C examination in 1991, He bslongs to scicommunity; His

smmar

father, while working as g casual lubeur;;gﬂtamporary ataﬁua,
vas rendered medically un~fit for Purther %éruice on asgcount
of aya-disméss-ﬁpoéa?ter the ahpiicant.hscapm attalned the 7
age of majorité9ho appfdached the autheritibs coacernaed for
compassionate appointment, He had also filled GA.No.207/94

which was disposad of ui$h¥&v direction to'tha ruapondants

to consider the case of the applicant and cﬁmmunicats the -

decision within three months,., Conseauentlv’' tha rranondonta
Examinqwgthepr the applicant and came to the conclusion that
S Sl QWE\(

he could not be gi$an aa@agamgnt eﬁ[ ;casﬁal labour on }

account of the termination of his fathaer's éasual lgbeur

service due to wedical un-Pitnasse | " .
-e i1 cng case nr Auditor General of!India and
Others Vs. G.Ananta Rajeswara Rao (1994 SCC'(L&S) 500).

i
Ths auprema COué%abseruad as undar - i

"Therefora, the gz%h CQurt is right in holding

—_— e e r—— = uanhwitv Cewas4Ly

viclates Article 16(2) af the Constitution. But,
hauauor it is mada clear that if the appazntmants
ar® confinad to the scn/daughter or uideu of the
deceased government smployss who disd in harness and

h
uho maeds inmediste sppointmant on grounds,of. RBegiRss-

aarning membar in the family to Supplamgnt the lass of
incoma prom tha bread-winnar to ralieve! the sconomic
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distress of the masmbers of thé family, it i9 unexcep-
tionable., 3ut in ather‘casaa it cannet be a rule to

taka advantage of the Nemarandum to appoint the psrsons

to these posts on the ground of compaasmnIL Accordingly,

wa allow the appenl in part and hoid that the appointment

in para 1 of the Memorandum is uphald and that appointmant
on compasgsionate groﬂndito a son, daughter or widow to
assiat the Pamily to peliave economic distress by sudden
dawmise in harnesss of government amployae 1 valid, It is
not on the ground of daescent simpliciter, hut axpaptional
cirgumstance for the ground mentioned, It should be circum=
scribed with suitable modification by an appropriate amsndmant
to thg Memorsndum limiting to | ralisve the members of the
deceasad emplayse who died in harness from|economic distraess,
In other paespscts Article 16(2) is clserly attracted”.
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becomes medically unfit for further rgtention-ef'sarvicqh)

| S o o

1 I . .
to ths son or daughter of asuch an smploysa. T?us thera is harpdly

applicant whose father becama medically unfit whils sarving as

mneital lﬂhﬂlj'&;‘br‘g i bammeeAas al---l»-.u'a - l{‘ﬁL}_—. . " 2t
; . . .
rasSpondants cese that thare is agﬁsn on fresh engsgemant of

casual labour.
4? In tho aPore=stated circumstances the relisf claimsd

by the applicant cannot bs g}antsd and OA therePore dismisssed.

Ho order 23 to costs, \|

Nambar(ﬂdmn.)
Dated: The uthﬁuesﬂ%- e
plctated In Open COurEC. 4

i
apr
1. The GSeneral Manager, South Central Railuay, Secunderabad,

2., Tne Divisional Rajlway Manager(P),South Cemtral Railway,
\tijayavada.

3., Dne copy to Mr.P.Nayeen Rao, Aduocate BAT, dyderabad.

4. One copy to Mr.N.R,Devrai,Sr.CGSC.CAT.E ivdarabad.

6. Cne spare copy. |

YLKR

, T Jatkr
, DEBUTY ’?EGIS"RAR(J) I



=

B

e b

<.r‘

TYPED BY COMPARED BY
CHECKED BY APPROVED BY

IN THE CENTRAL AOMIRISTRATIVE TRISBUNAL
HYDZRABAD "BENCH - '

SAN: MEMBER(J)

THE HOW™BLE HRI A.V.HAR

TUT o cnwrecs 2uBT A RORORTHI: MEMBIR (o)
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Admitted and Interim cirasctions
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.Dismissed, _——

ribklmAragn ' .
Dmsmlss d ?or default o ~ k

KRejected/ dered.
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